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None .hr the apphcant 

it is a. trite law thai once a Govt, employee has 

been convidcd by the Cmwmal ( 1ourt, he is ot entitled to 

get any heneiji of •erce un'ess hi convidion is set aside 

by the Appellate Authority orsudi authority and he is 

reiritated in the Qenlice 

2 	The c4mm, of the applicant ui this (I) A is that he. 

\vanf.ed his :slIspens ton a! lowailce/su bsistiice aikwanee 

du:rin2 the pendencv of the appeal before the Appellate 

Court against the Inal Lourt 1eund the applicant guilty of 

offences for iiii sappropnat ion of pu b!i c money The 

applicant now claims that the stoppage of suspensioli 

allowance granted o continued, to kim till the conviction 

entered against him was irregu!ar and, illegaL hence this 

Tribunal may uitertere in the matter. it is also additionally 

prayed that a direction may be issued to the Respondents to 

pa' his conipEete sspens'tcn n.hiowaiice w e t 	1 1 2 1 992. 



Wc IIaVc one through i he entire averilients in 

hB O.A.. and we see that this Tnhunal is not expected to 

interlere witli this matter, As per the relevant rules 

applicable to the apphcant.. it is for the apphcant to approach 

the coneenied atithonties for getting his gnevance, If anvi4-' 

In the above circumstances, at ibis stage, we are 

not expected to .intertere with the put otf duty order by the 

l)epartnient oii the basis of the coiiviction entered by the 

C mnrnal Court. 

Accordingly, the 	Is dismissed as meritless 

No cosi.. 
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